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including construction of mini stadia,
etc. in the rural areas.

(ii) Grants to Rural Schools for purchase
of non-consumable sports equipment
and development of playground.

(iii) Grants for Rural Sports Tournaments
exclusively for rural areas.

The Central Government, however; has no
proposal for constructing mini stadia in the
villages al! over the country.

National Policy for Empowerment of
Women

63. SHRIMATI RENUKA CHOWDHURY:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a draft national policy for the
empowerment of women into defacto power
sharing equality is being chalked out;

(b) if so, the details thereof; and
(c) by when will it be finalised?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI S.R.
BOMMAL): (a) to (c) A draft national policy
for the empowerment of women has already
been finalised. A copy is given in the annexure.
[See Appendix 180, annexure No 2.}
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Elimination of Violence Against Women

65. SHRI IQBAL SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether Government have formulated
any National Policy for eliminating violence
against women, particularly sexual abuse, and
creating a mechanism for rehabilitating such
victims,;

(b) whether Government propose to remove
the discrimination. against girl child in the
family and outside and the projection of a
positive image of the gir! child in the country;

(¢) if the replies to parts (a) and (b) be in
the positive, the details thereof, and

(d) the steps being taken by Government
for strict enforcement of laws against pre-natal
sex selection and foeticide, female infanticide,
child marriage, child abuse and child
prostitution?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI S.R.
BOMMALI) (a) Yes, Sir. The Government of
India have drafted a Natioal Policy for the
empowerment of Women, which inter-alia
provides for elimination of all forms of
violence against women and economic
empowerment of women.

(b) and (c) Various programme$ of action
and advocacy are being implemented by the
Government of India in the country for the
welfare and development of women. and the
girl child. With a view to regulate and prevent
the misuse of modern pre-natal diagnostic
techniques, particularly misuse for detection
and selective abortion of ‘emale foetuses,
Parliament enacted *The Pre-natal Diagnostic
Tecniques (Regulation and Prevention of
Misuse) Act, 1994." The Act came intg force
w.e.f. 1.1.1996. Attempts are also being made
to project positive images of the girl child so
as to bring about changes in societal attitudes
towards them. The Government has also
initiated a media campaign to generate
awareness on vanious fssues rélating to the girl
child. The National Plan of Action for the
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SAARC Decade (1991-2000 AD) for the girl
child focussing on the survival, protection and
devélopment of the girl child has been
formulated. A special set of interventions for.
adoleseent girls hias beew institutionalised
through the JGDS structure.

(Q Law, erder and ¢rimginal matterds a State
siibject under thie Constitution and-therefore, -
the direct regponsibility for dealing with
enforcemiént of:the acts are.that of-the State”
Governments and the mechanisms under them.
The registration, investigation, detection and
prevention of crimes against women is
primarily the responsibility of the State
Governmenis/UT Administrations. However,
the Government of India has initiated a number
of measures to check such crimes. Apart from
legislative changes in the relevant Acts,
instructions/guidelines have been issued from
time to time to'the State Governments/Union
Territory Administrations to effectively enforce
legislation relating to crimes against’ women
and the girt child,

Decision of KVS to enhance tuition fees,

Ete.
66. SHRI SHIV CHARAN SINGH: Will the
Minister of- HIUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether it is a fact:that the Board of
Gayernars of Kendfiya Vidyataya Sangthan has
recently decided_to ephange (uition and other
school fees; and

(b) if so, the details thergof?

THE MINISTER OF STATE IN THE.:
DEPARTMENT OF EDUCATION IN THE
MINISTRY QF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM
SAIKIA): (a) and (b) The Board of Ggvernots-;
of Kendriya Vidyalaya Sangatfign, de¢ided to
authorise the Chairman to take acdecision
taking all aspects into consideration.
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Denial of Selection Scales to Kendriya
Vidyalaya Laboratory Assistants

68. SHRI PARAG CHALIHA: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to statg; —

(a)-whether it is a fact that the categories of

employees of Central Government and

instrumentalities' of Government who are paid
"teaching allowance", are designated as
Tedchers;

(b) whetheg it is.also a fact that Laboratory
Assistants in Kendriya Vidyalayas are paid
teaching allowance; and

(¢} if 30, thejustification, ifany, for denying
to Laboratory Assistants’ senior:and selecnon
scales ad(mssxblz to teachgrs of KVS'7

THE MlNIS'l;ER OF-STATE IN THE
DEPARTMENT OF EDUCATION IN THE.
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM
SAIKIA): (a) No, Sir.

(®) Yes, Sir.

(c) T"he Laboratory Assistants have not been
granted, scnior scale/Selection scale on par with
teagchers as the qualifications and job
responsibilitigs prescribed for Laboratory
Assistarus are different from: those prescribed
for tgachers.

Need to Regulate "Teaching shops’

69. SHRI JANARDHANA POOJARY: Will-
the Minister of HUMAN RESOQURCE

‘DEVELOPMENT be pleased to state:

(a) whether absence of any regulating
authority has led to proliferation of English



